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32T / ORDER

These 2

assessment orders dated 03-02-2016 & 25-11-2016 passed by the
Assessing Officer u/s.143(3) r.w.s. 144C(5)/144C of the Income-tax

Act, 1961 (hereinafter also called ‘the Act’)

appeals by the assessee arise out of the final

assessment years 2011-12 & 2012-13.

in relation to the



ITA Nos.50/PAN/2016 &
34/PAN/2017
Putzmeister Concrete Machines Private Limited

2. Before us, the assessee has filed letters dated
20-04-2021 seeking withdrawal of the appeals. The relevant
contents of such letters (which is common to both appeals) reads as

under:

“1.  We refer to the captioned appeal filed before the Registrar of the

Hon’ble Income Tax Appellate Tribunal, Goa.

In this regard, we submit a under :

1. The Appellant made an application in Form 1 as per the rules
prescribed under Vivad Se Vishwas Scheme 2020 and has received
Form 3 (enclosed with this letter) by the Designated Authority for
payment of taxes.

2. To comply with the rules of the Scheme, the Appellant hereby
submits that all grounds of appeal may be permitted to be
withdrawn.

We request your Honour to take the above on record.”

3. Theld. DR did not raise any objection to the withdrawal of the
appeals filed by the assessee. As such, the assessee is permitted to

withdraw the appeals.

4.  Inthe result, the appeals are dismissed as ‘withdrawn’.

Order pronounced in the Open Court on 22" July, 2021.

Sd/- Sd/-
(S.S.VISWANETHRA RAVI) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT

qUl Pune; faAie Dated : 22™ July, 2021
IdIRI/GCVSR
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